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PUNJAB LEGISLATIVE COUNCIL
(ABOLITION) BILL*

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : Sir I beg to move for leave to in-
troduce a Bill to provide for the abolition
of the Legislative Council of the State of
Punjab and for matters supplemental, inci-
dental and consequential thereto.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to provide for the abolition of
the Legislative Council of the State
of Punjab and for matters supple-
mental, incidental and consequential
thereto.”

The motion was adopted.

SHRI GOVINDA MENON : Sir, I in-
troduce the Bill.

CENTRAL SALES TAX (AMENDMENT)
BILL *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : Sir, I beg to move for leave to
introduce a Bill further to amend the Cen-
tral Sales Tax Act, 1956 and to provide for
certain other matters.

MR. DEPUTY-SPEAKER : Motion moved :

““That leave be granted to introduce a
Bill further to amend the Central
Sales Tax Act, 1956 and to provide
for certain other matters.”
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SHRI P.C. SETHI: We are bringing
forward this Bill in view of the Ordinance
which had to be issued on account of a
court judgment.  Therefore, this question
does not arise. When the hon. Member
goes Into the merits of the Bill, we can con-
sider this question,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Central
Sales Tax Act, 1956 and to provide
for certain other matters.”

The motion was adopted

SHRI P.C. SETHI : Sir, I introducedf
the Bill.

STATEMENT RE. CENTRAL SALES TAX
(AMMENDMENT) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, I beg to lay on the Table a
copy of the explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Central Sales
Tax (Amendment) Ordinance, 1969, as re-
quired under Rule 71 (1) of the Rules of
Procedure and Conduct of Business in Lok
Sabha. [Pleaced in Library. See No.
LT—1359/69.]

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 25.7.69.
tIntroduced with the recommendation of the Vice-President acting as President,



